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HIGH COURT FORM NO.(J) 2 

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 
    IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC) ,  TINSUKIA 

 

District         : Tinsukia. 

 
Present  :  Sri J.K Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 
 
 

T.S (Matrimonial) No. 106/2021 
On Wednesday, the 23rd day November, 2022 

 
Smti. Dimpy Borgohain,  (21 Yrs.), 

D/O of  Late  Indra Borgohain, 

Resident  of  Topuban Rupai Siding,    

P.O. Rupai Siding & P.S Doomdooma,    

District – Tinsukia, Assam...................................Petitioner.                                                                   

                                       
                      -Versus- 
 
Sri Mridu Paban Borah,    

S/O Sri Pragulla Borah 

R/O- Jorhat Charaimuria Gaon,  

P.O.  Mougaon, 

P.S. Jorhat, 

District - Jorhat, Assam ………………………………Respondent              

  
This suit came for final hearing on 23-11-2022 in the presence of 
:  
  

          For the Petitioner : Sri Partha Pratim Kotoki, Advocate, 

   For the Respondent   : None Appeared. 
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         And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 

 

 J  U  D  G  M  E  N  T 

 

1. This suit  is  filed  by petitioner, Smti. Dimpy Borgohain, against  

the  respondent, Sri Mridu Paban Borah,  U/s. 13 (i) (ia) of the 

Hindu Marriage Act, 1955  for grant  of  decree of divorce  

between  the  petitioner namely, Smti. Dimpy Borgohain, against  

the  respondent, Sri Mridu Paban Borah. 

2. The marriage of the petitioner and respondent are solemnized 

on 01-12-2017 due to love and affection.  

3. After marriage respondent started to live with petitioner at his 

mother-in-law’s home, Rupai siding for next almost three years. 

4. After three (almost) years of marriage respondent went to his 

parental home at Jorhat and there he performed his marriage 

ceremony with petitioner as per Hindu rites and rituals on 30-06-

2020. Respondent went back to his mother-in-law’s home and 

began to live with his wife and mother-in-law as petitioner has 

no other family member.  

5. After coming back form own home, the respondent started 

hostile attitude towards the petitioner without any reason by 

taking alcohol. But for the sake of their conjugal  life the 

petitioner tolerated all mental and physical torture of the 

respondent. As the petitioner got married to the respondent 

against the will of her mother she has no other option.  

6. The petitioner finally found out that, the respondent is a very 

suspicious  person and habitual drunker. Gradually he began to 
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assault the petitioner is she talks with any of her male friend or 

relative. He began to burst in fire with anger if she do so and 

beated her widely. He even threatened his mother in law by 

using extreme slang words to hand over her property into his 

name. He openly admitted that he married the petitioner for 

property of her mother and that was his only motive.  

7. On 01-12-2020, the respondent assaulted the petitioner whole 

night like a wild animal by using alcohol in their locked room.  

8. From the aforesaid act and conduct of the respondent, it has 

become evidence that the respondent is no longer interested to 

continue  the matrimonial life with the petitioner. For cruel 

behavior of the respondent, it has now become impracticable 

and impossible for the petitioner to resume and continue the 

marital life with the respondent and as such it has necessasities 

to file the present petition for dissolution of the marriage 

between the petitioner and the respondent by decree of divorce.  

9. No scope is left out for resumption of conjugal life with the 

respondent and as such the petitioner files this petition before 

the court praying for dissolution of marriage between the 

petitioner and respondent by decree of divorce. 

10. There is no any undue influence or coercion for presenting this 

petition which is filed bonafide in the interest of justice by the 

petitioner.  

11. The petitioner and the respondent resides within the Tinsukia 

District as husband and wife and as such within the jurisdiction 

of this court. 

12. The cause of action arose for the petition on 01-12-2017 being 

the date of marriage between the petitioner and the respondent, 
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on 30-06-2020 being the date on which marriage ceremony of 

the petitioner and the respondent was solemnized at Jorhat as 

per Hindu rites and rituals, on 01-12-2020 being the date on 

which the respondent assaulted the petitioner whole night by 

taking alcohol and each and every date when respondent 

tortured the petitioner mentally and physically within the 

jurisdiction of this court.  

13. The petitioner by paying the requisite advolurem court fee 

thereon, prays for a judgment and decree for dissolution of the 

marriage between the petitioner and the respondent by a decree 

of divorce.  

14. Notice was duly served upon respondent. Respondent 

appeared and filed a petition showing that respondent has no 

objection if the marriage is dissolved and a decree of divorce is 

granted. It is also stated that no written statement will be filed 

by the respondent. So, the petition is considered as written 

statement. I have heard the learned advocate for the petitioner.  

 

Discussion,  Decision &  Reasons  thereof: 
 

15. Petitioner filed this case against the respondent u/s 13 (i) (i-a) 

of Hindu Marriage Act, 1955. The PW.1, Smt. Dimpy Borgohain is 

the Petitioner and it is evident that she has testified in a similar 

and identical manner as that of the contents of her petition, 

which is narrated above, as such, her evidence on affidavit is not 

repeated here for sake of brevity.  

16. I have perused the petition which is considered as W.S. 

Respondent admitted the case of petitioner and made no 

objection regarding the prayer made by the petitioner. As per 
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order 12, Rule 6 of CPC Judgment given on admissions. 

Judgment given on admissions:- Where admissions of fact 

have been made either in the pleading or otherwise, whether 

orally or in writing, the Court may at any stage of the suit, either 

on the application of any party or of its own motion and without 

waiting for the determination of any other question between the 

parties, make such order or give such judgment as it may think 

fit, having regard to such admissions.  

 

ORDER 

 

17. Accordingly, the case is Disposed off on admission alongwith 

the prayer of the petitioner. Judgment and decree for dissolution 

of marriage dated 01-12-2017, is allowed in favour of the 

petitioner. The marriage is dissolved between the petitioner and 

the respondent. 

18. Prepare a decree accordingly.  

19. The suit is disposed of without cost.  

    Given under my hand and seal of this Court on this the 

23rd   day of  November, 2022.   

 

 
Dictated and corrected by me. 

 

         (J.K  Das. )                                (J.K.  Das. )  
  Addl. District Judge-2(FTC),              Addl. District Judge-2(FTC),                                         
           Tinsukia.                                              Tinsukia                        

                            


